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Sena Chief Shri Bal
[Shri M. M. Jacob]

Tea Units) Amendment Bill,
1991.
(b) The Banking Regulation

(Amendment) Bill, 1991,

(c¢) 'The Sick Industrial Com-
panies (Special Provisions) Am-
endment Bill, 1991.

3. Discussion on 35th to 39th

© Report of the Union Public Ser-
- vice Commission.

=it geaw Tag gavta (fem):

AeH, A TS g ... (AxuE)
qz¥, =X & FAX I FE, .,
(sa=ats)

THE DEPUTY CHAIRMAN: I,
want to see the Members. If the
Members don't see me, it is my pri-
vilege,

. SHRI GURUDAS DAS GUPTA
(West Bengal): Magam, I request
you... (Interruptions) This ig regard-
Ing the interview given by the Minis-
ter.

Re. statement of Shiv Sena Chief,
Shri Bal Thackeray, on Punjab
Problem

st glase  fag  wgaatfan
(frem) : wERE OF TgT & mged
T 2. L. (aEA) | OAIW
IR e rq7 Y FAq TG
3 | gEEET, 9g us TEr wen

_W BT &1 SRl A A fqEr g,
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gz aw A wwAr AT mEEdr av
gAT TgWAT g | ggear, Sy
qIAFAT F g fgar o —

What is your view of the problem in
Punjab?

N:
F  IgFT  F9q EG I S
“I want to tell those people who
want Khalistan, O.K., take it. But

they should follow the conditions laid
down. All the Sikhs should go to
Khalistan. We will not allow a sin-
gle one to. remain in Hindustan. If
they want 1o stay back, they will
have to do so without their turbans
and beards.”

waar, g fow ww ¥ anfas
e FY TF Fga a9l Ses 2
¥ 9% ATEAW T qIFIT FT FAATAT
qrgar g 5 39 T T mrEdr ax
v FEAT AT FWT W/ R
arE-are ¥ " g g™ A
Ffgrr T W & 1 g F 3T
AW AN F At AT Sgr U TF
et fomr T fret ferg #t T wEr B
gH T SNE IATT wT TGN AT
fags dowT wWwm ar gw  foeg
Nt Ao g F T | aw,
T o= AT ¥ um ot T8 T
77 qg I JAT T SIFL AV
®AT W B, A AT WeAT FIET
g A IR Fwr g fFoamr
e gl fver % 1 L (ouaw)

T AT qredg (IR AR ¢
qrer |/ET gawr Frear wwmr R 0L
(=aaeta)

st gizate fag sgqatfen
o 37 AERE Iy CIET R F §7
FTT FfET |
* * *

st f& ogar T oF, o gfad &
dfes & ITFr 9w FW 7oA
#§ an gu & ... (owweEmtd)

*Not recorded.
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THE DEPUTY CHAIRMAN: That
should not be recorded.

. TATHT qreey
ELGEE A T

: A aga T
(=aaErT)

AR WEgear @ [T (39T
WRW) : qMA@ BIFL A FHAT AT
W Ft oawr & foo wm oad
fear, gamr #tw, sri-fraEe T
NAgq F A7 I QW@ FT q7EA

T @ A g (F=ata) fag
FI qqgeq gfawc eay fRar
(PuzETa)

ezl MR &) wass Lila] )

B e NP TP R Pt

-leS e W LS S5 8

@28 3l p0lye SIS - jgagd ateen

SIS VDY JRETN PRI PR
(= tien) a S el

JSays zan O

[ (L‘/\lb’-,éﬂ ) R

é— ‘_)'"1 H'} S r,J @‘u

N SV
3o TEIGT  gleIg

Ergr W st fear
- - . {zagara)

9T
I

A grEsita fag  wgaaifua:
9T FEE T SR T =i & fou
Aadl TG N A g Jo FAMER &
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(aaaE) §

SHRI SURESH KALMADI (Maha-
rashtra): Madam, I fully support the
sentiments expressed by Mr. Ahlu-
walia. It ig g very, very unfortunate
remark. ‘This is one of the series of
remarks which Mr - Thackeray has
been making. I think, the Govern-

T[]Transiiteration in Arabic secript.
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should consider taking action
against him for the inteview he has
given to the ‘Gentlemen’.
unfortunate.
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ment

It is very
(Interruptions) The Go-
vernment should take action, I fully
support the position taken by Mr. Ah_
luwalia. (Interruptions) The whole
House, the entire House, should con-

demn it . (Iterruptions).

g TWawT qvEq : 5§ U
F1 ARy sET W fag w1 A
grmfig =F ser TEEem @
(zmatrr)

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, I support the
position taken by Mr. Ahluwalia, It is
not a question of a particular person.
It is a reflection on the secular chara-
cter of the nation. If peoble are allow-
like this,, the country
country, He should be treated as an

enemy of the countrv. alnterruptions)

ed to speak

SHRIMATI JAYANTI
JAN (Tamil! Nadu):
joins.

NATARA-
The whole House
Why are they
quiet? (Interruptions)

(Interruptions)

keeping

SHRI SURSEH KALMADI: What is
the view of the BJP? Why is the BJP
keeping quiet? (Interruptions) BJP is
a prisoner of Shiv Sena, VHP and the
It has no

Bajrang Dal. identity any

more,

o wATHT qldy : fog | EA
S Atz 1A fran 5% Y age
3 1., (emmaE)

P T (wfq sﬁs{r) _
arT ¥ qrzv o= 7§, agﬂﬁ%‘
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[sft fagrry asq)
qET TN FT qE@ AEY T ag
Aevtedls 7 RoFor §ar g @ ¥
e FEAT |

- eady ol gpd ]
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30 GANEHT qiveY ; ATYT ATEH
dtoFodlo & #eT § ar fageat T&a
#reT E 1. .. (wmqavw)

It (RFET 9E€F: § WS FEAT
gz ®ifgdr, g7 g ©F qI7 F AN
g SaFes ¥ faaw § st fegrg-
g7 fggRa ¥ AT ERAIE
1 QT @di w%a § oM ag A
fedt & S grw § <& § T5 Feald
uF §IAF ¥ AT T@y ar fEeE
F: 715 Gwam 8 &ag 7 5 fm
FT 1 ... (z=aeEmE)

ot AW BHERT & . OCEE FG
fee, . . (GmEata)

5T famwa< a=A
dfsu, 95 @rzy 319 |

Madam, I am uot taking any direc-
tion from these kids.

Hqg  Graye

za Tfaawigl & § F1E T IFw«
¥ ¥ fam dar =% 0§ w0
Frg FEAr WA g, IAF CETEIT
F a7 sgw dgar g 5 gw o=@
freg 3. . . (sag979)
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Thakeray on Punjab 236
Problem

EA t WWNT Y ) 7

Lyer
I P TS, P
PR ST P R Y I RN
Kol S &S gy e @le
'S 3P Ay Ay G o nde
o AHS S dBe o YBepals

. .(cnl'ifh\-)_ L.
Y363 938 gyl
M ;‘,ﬁ{ )Al‘ﬂl J)":'
'&{41“ _)ll’ali T’T
[~
Madam, I am not taking any direct—
tions from these kids.

ol el

gt e yale ] T

Uata WS oby ksl yae - g o)

[ .. (=fa-)

ITo LerlET GT0IT : ., . (A1)

ST BiFL KT ACST OFE §F LA

FRAT AT, o To o § FigT TAFT

Fqd99 FW & @1 fadm w9 &
T519 ?

SHRI M. S. GURUPADASAMY
(Uttar Pradesh): The House is not
interested in general homilies. We
should condemn the statement of Bal

Thackeray. The whole House should
condemn his statement. The statement

is against the whole nation. We are
not interested in general] homiljes.
(Interruptions).

o TENFLIIOIT: . . . (SAAERA)

fowal ¥ 7@ 3T @ =T FART
T TH @ F far § wera
#tar § fF arer vae ¥ Fre arFy

[1Trans)iteration in Arabie seript.
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Y ﬁr(urqrt frar @ 1 Aol
F XAT 514 FF 7% weqia ¥ &AL
FT @ § oar fadw FT G A
T 57 AT@SFL FT AT TF ¥
fateatT =T FT 7w wET E W
I CUECE CIE G I I
oY TRl FEaew 2N & fey
qrg-wtE ¥ @wer FuN & fog
(swmgmr) %X A@amEl ¥ g
foel 93 miFaw =¥y F fad.
() ATeEET R ozl 0w
F weglg frwat fear s
oT Ao FTHIT q‘mi =E g At
A, favT qeq 7 Far § 37 ¥,
3 g4 °?

SHRI SURESH KALMADI: Al
right-thinking people in the Shiv
Sena.... P

SHRI M. S. GURUPADSWAMY: I
repeat, we are not inferested in gene-
ral homilies, What Bal Thackera
has said is obnoxious, heinous and
most objectionable. Tt is against the
inserest of the entire country. There-
fore, the whole House should condemn
it, I beg of all my friends of BJP,
they should also condemn it. We are
not interested in general homilies.
(Interruptions).

THE DEPUTY CHAIRMAN: Shall
we restore order and take up the busi-
ness? SHRI ISH DUTT YADAV, (In-
terruptions)

SHRI JAGESH DESAI (Mahara-
shtra): This House should condemn
the statement of Shri Bal Thackeray.

SHRI SURESH KALMADI: The
entire House should condemn this.

Madam, you must also condemn this.
(Interruptions).

THE DEPUTY
Order, please.

CHAIRMAN:

(wwwte)

[ 6 DEC. 1991 ]
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=N gEw Tog g9 (F9E)

... (cawwra) wrS IR agasafm-

qef @ 199/ ¥ ST T/ AN §

FRHA U T §A. . . (TwEET)

=t gl fag sgeifsar -
. (TqEw) TT awm% 1 w19

357 SRR " Y qEnrE T g
1T fHT OF1 ST &7 gedw T 8
o E Misg feg F I gw O
FeamETy ®T W E. . . (TuwEw)

23g

SHRI V. GOPALSAMY
Nadu): The country should know
that the House has condemned the
statement of Bal Thackeray, that the
whole House has condemned this
statement. The whole country should
know the reaction of the whole Raj-
¥a Sabha. He should be taken 1o
task. Lo

(Tamil

=0 g73=n fag daets - dew, 7 5
fotgws 73 w3t § f= sriogss
TR AR AL (mﬁ)

SHRIMATI JAYANTHI NATARA-
JAN: Can T read it out, Madam?

THE DEPUTY CHAIRMAN:
Can you read it out from your seat?

SHRIMATI JAYANTHI NATARA-
JAN: 1 can’t be heard from there.

THE DEPUTY CHAIRMAN: I
will see that you are heard.
.. (Interruptions) ... Order, please.

st g7 g gaws : wEET,
magadga AT fF 3w avg
z. .. ( suxgm)

THE DEPUTY CHAIRMAN: Justa
minute, please. I think anybody,
whoever the person might be, has no
right to talk about any other comm-
unity, ar Indign about the Indian
people. Making such allegations—
which have been raised in “the House
—ahout the Indigp people it it is
true, no one has a right to do that.
What else?
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- SHRI HARVENDRA SINGH
HANSPAL: We should all condemn
it.

THE DEPUTY CHAIRMAN: Well,
if you want to condemn it it is up
to you. I feel that no one has the

right to say anything derogatory
against any Indian.
SHRI HARVENDRA SINGH

HANSPAL: I have already moved a
resolution.

SHRI YASHWANT SINHA
(Bihar): Let the Government obser-

ve the laws of the land. Why does’

the Government need a resolution of
the Rajya Sabha to put him behind
bars? Why don’t they act? Let the
Government act, let the Government
put him under arrest. Why do you
need the support of the Housae for 3
common criminal? ... (Interruptions)

st geass Fogg goore . awaET

fagr Y, o9 =T Fem F@ & 7
We want to know: your stand, whet-
her you condemn it or not. ... (In-
terruptions) ... We want to know
yvour stand, Madam.

THE DEPUTY CHAIRMAN: Please.
I wunderstand, ther Members are agi-
tated. It is a serious matter. No one —
no one, whoever the person—has a
right to make such remarks about
anybody, any Indian. The Minister
of State for Home is here and...

SHRI YASHWANT SINHA: He
is not even listening 'to you, Madam.
... (Interruptions) ...

THE DEPUTY CHAIRMAN: He
will listen to me, don’t worry. ...
(Inte’rrbtio'ns)... Please let him lis-
ten 'to the concern of the Members.
... (Interruptions).. .. Please. The
matter -is serious and, I think, accor-
ding to the. laws of the land and acc-
ording to what the Government f,ee_ls.

they should take serious note of it
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and take action, whatever it is.

(Interruptions) ...

3To AW v ; urstag  faay
g7 AT, Fa fafemaai 93 g,
qEamAl 9T g | F geqd war
g i Iraas ;1 “zrer”’ & nadq
frtaarT fear S@
SHRIMATI JAYANTHI NATARA-

JAN: Madam, I want to move this
motion. ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Madam, after your announcement...
(Interruptions) _ ..

SHRI MOHINDER SINGH LAT-
HER (Haryana): Madam, please al-
low me to say something.

THE DEPUTY CHAIRMAN: About
this? ... (Interruptions) ...

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I want to move a mo-
tion.

THE DEPUTY CHAIRMAN: Un-
der which rule?

SHRIMATI JAYANTHI NATARA-
JAN: I am seeking your perniission
under Rule 267 te suspend the busi-
ness. Please see rule 267. I am asking
for your consent that Rule 1687 be
suspended and I be allowed ts move
this motion. Under Rule 267 I am
asking for suspension of Rule 167, and
1 want to move a motion. Madam, I
want to move the following motion. T
am asking for your permission.

SHRI MOHINDER SINGH LAT-
HER: Madam. ...(Interruptions)...

THE DEPUTY CHATRMAN: I will
allow you later on. Let me find out
first what it is.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I would like to move
the following ‘motion. ... (Interrup-
tions) . ..

SHRI MD. SALIM (West Bengal):
Iet there be an orderly discussion’ in
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the House, Madam. .« (Interrup- SARDAR JAGJIT SINGH AURO-
tions)...

THE DEPUTY CHAIRMAN: Mrs.
Jayanthi Natarajan, what do you
want to say?

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I want to move this
motion. I move:

“That the entire House condemns
the statement made by Shri
Bal Thackeray in the “GEN-
TLEMAN” magazine, if it is
true, and demands that the
Government should take imme-
diate and  appropriate action
against Shri Bal Thackeray.”

This 1s the motion I move, that the
entire House condemns the statement
made by Shri Ba] Thackeray against
Sikhs of this country. If that state-
ment is true, we demand that the
Government take an immediate and
appropriate action against Shri Bal
Thackeray.

SHRI SUKOMAL SEN (West Ben-
gal) : Madam, I support it. (Interrup-
tions)

SHRI N. E. BALARAM (Kerala):
We all support it

SHRI GURUDAS DAS GUPTA:
Madam, we also support this.

€l TCART qlodF - g7 A3
TR HTIE ;T § .- - (SmawE)
SHRI GURUDAS DAS GUPTA:

Madam, you kindly take the opinion
of the House. Let this resolution he
passed as a resolution of the House.
(Interruptions).

SHRI S. S. AHLUWALIA: Madam,
we demand  that the Government
should immediately take action aga-
inst the person who has spoken like
thsi. Let the BJP oppose this.

Tf> TAMET qTwET : T TF Fr
favr & @ o3q § (sraay)

RA (Punjab): Madam, I want to say.
... (Interruptions)

THE DEPUTY CHAIRMAN: Gene-
ral Saheb, do you want to say some-
thing? Mr. Kulkarni is on his legs.
It him speak. Then I will allow you.
(Interruptions)

TS St AT A5 ALY | ., (=wa)

Under Rule 267, she said it. (Inter-
ruptions)

SHRI A. G. KULKARNI (Mahara-

shtra): Madam, you have permitted
me. B

THE DEPUTY CHAIRMAN: Those

who are thinking loudly, let them
keep quiet. (Interruptions)
If 1 do not bring order in this

House and ask those who are thinking
Icudly to keep quiet, I cannot hear
you. I have asked them to keep quiet.
(Interruptions)

Would you like me to allow you to
speak while others are also speaking?
Fine, you speak. I have no objection.
But then you would tell me, “TI shauld
pe heard.” If you have to be heard,
the technicality is that others who are
speaking loud, should keep quiet.
That is what I am doing. What am
I doing, sitting in this Chair? (In-
terruptions)

I have to make them keep quiet
first. (Interruptions) I ecan’t help it.
If they have born with a loud voice,
I did not give it to them. (Interrup-
tions)

Now it is quiet. You can be heard
rnow, Mr, Balaram.

SHRI A. G. KULKARNT: Madam,
you have asked me to speak. (Inter-
ruptions)

THE DEPUTY CHAIRMAN: I will
allow you.
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SHRI A. G. KULKARNI: Madam,
I want to submit. ...

THE DEPUTY CHAIRMAN:
Mr. Aurora say something first.
General Saheb.

Let
Yes,

SARDAR JAGJIT SINGH AUROG-
RA: Madam, this has crossed all li-
mits, what has been reported in the
papers. I would like to tell you
that Mr. Bal Thackeray has made a
habit of browbeating the Sikhs in
Bombay. Cases of this sort took place
two years ago also. Now, I feel that
this crosses all limits. ... (Interrup-
tions)

THE DEPUTY CHAIRMAN: Don't
interrupt. This is a bad habit.

SARDAR JAGJIT SINGH AURO-
RA: Apart from condemning it, un-
less legal action is taken against him
and he is put in jail, this only verbal
sympathy would be of noe account. I
think, if thousands of people can be
put in jail under the TADA  Act
this is a very appropriate case to put
him in jail and to start legal procee-
dinhgs against him.

Thank you. ... (Interruptions)

THE DEPUTY CHAIRMAN: I will
allow you please. First let me find
out the opinion of the Members. If
vou want my ruling on what Mrs.
Jayanthi Natarajan has said, I will
give it now.

SHRI M. S. GURUPADASWAMY:
Madam, may I make a submission?

THE DEPUTY CHAIRMAN: Now,
you, please don’t get up. Let me iden-
tify you. It will be much better if I
identify you. I can protect you. Okay’
Please.

SHRI A. G. KULKARNI: Madam,
through you I draw the attention of
the House to the point raised by Mr.
Abluwallp and gypported by a majo-
rity of t# e Members of this Houﬂe 1

[ RAJYA SABHA ]

Thakeray on Punjab
‘ Problem

am a person coming from the State.
Mr. Bal Thackeray is not an ordina-
ry citizen of this country. He has
grown into g Frankenstein and the
major contribution for his being a
Frankenstein is the BJP which has.

. (Interruptions)
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) a¥FAIT HOITH (HEG oW
HiGET TR FT FTITT FaT FT 1‘;{1
g ! neEr 5ot faelt gE g
(sm=Ew)

SHRI A. G. KULKARNI: I fully
suppor{ my colleague that Mr. Naik,
the Chief Minister of Maharashtre,
has to take strong action against Mr.
Bal Thackeray for his attacks on the
newspaper . people and for saying
something which was communal. I
want to request that the House should
pass a resolution that Mr. Thackeray
should be immediately arrested =znd
put under TADA. Otherwise this ex-
tremism will grow and it will create
a disturbance either in communal or
in any other character.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): My concern is
that decorum and dignity of

Parliament is being misused. This
is going on very frequently now. Ma-
dam,. ..

SHRIMATIL JAYANTHI NATARA-
JAN: There ig no misuse of Parlin-
ment. Such a shameful thing has hap
pened and ... (Interruptions)

SHRI S. S. AHLUWALTJTA: Parlia-
ment is for the protection of the
rihgts of the people and victims of
the excesses. (Interruptions)

DR. JINENDRA KUMAR
Everybody. .. (Interruptions)

SHRI A G. KULKARNI: Jayanthi
has "aged a questmn for the protec-
ticn of the rights of the papers. The
House is not mgk.lng any reflection on
anv Member. (Interruphmr.s)

DR. JINENDRA KUMAR JAIN:
Everyday the name of the BJP s

JAIN:
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brought in under one pretext or the
other. (Interruptions)

DR. BAPU KALDATE (Maharash-
traj: You accept it or condemn it.
(Interruptions)

M gt fag wgaafn
wERST, TETT TN § wonl FT ‘g
gV fme &9 ) omE s W
3 qq:-'wa’rrrﬁri ¥ qTFT Wey
EC) % #1780 57% .ma‘r% qry

e il 41 rgr%a:.w%av% | Zm
7T ogaml faEre @war arf‘aq
(=aum=)

THE DEPUTY CHAIRMAN: Order,
please. Mr. Ahluwalia, you have made
your speech,

=t qLEoa fag wgaifean
qﬁwafmaﬁirgtmrr -(grg
(=zam™)
rdE DEPUTY CHAIRMAN:
Ahluwslia,

Mr.
please tak= vour seat.

I'R. JINENDRA KUMAR -JAIN:
tur drvsl times we have seen that. ..
(Inters- ritions) and ‘he Congress is
in{1g rr in misreprescntations. That
is clyar.  Before an hon. Member
speal; here he should verify the facts
Arst. Wou cannot just. ..

S i asfte . a5 9% ¥ f=
IOy TE WY ATAdr AfE g9 a1y
¥ uF iz forrem | SAF T
At k¥RAT g€ HEAIR A meEETT
] grar  frar ™o
The pvess people were beaten up in
Bombay and the Maharashtra Gov-
ernment could not take any action.
ot fagh & a1 § @Y o T A
¥ zwd o wrgAfeE serfadt ¥ @k
¥od 1 FAEAE X gﬁ'ﬁ‘
afes Aard =g 2fs -geﬁqﬁwr

[ 6 DEC, 1991 ]
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g A fusdsr FW0 | GRS
FIHTT 9qA F7 qLg 60 @dl @Av
afrma e & 3 A § B A
Fidafl *%, a¢ wigt wifafesq wr
wqTGET -'a”rg T W a8
srae | AT StA ¥ faayar § Tsawe
T Al Wfgewit (3)wida we
TFFE IW F Qq.q‘r gL % al
(swmermwr) =g < wieew WM &
Arar e
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SHRI JAGESH DESAIL: A case has.
been filed against Ba]l Thackeray,

THE DEPUTY CHAIRMAN: Now
enough has been said on it. Mrs.
Jayanthi Natarajan has mover g mo-
tion. The Minister of Home Affairs is
not here, I will discuss with him.
Let him first find out the authenticity
of it as to whether he has made the °
statement or not. Then only appropri-.
ate action will be tgken.

SHRI S. S. AHLUWALIA: Gentle
man is a reputed magazine.

THE DEPUTY CHAIRMAN: The
Home Minister is not here. I will
talk to him and find out the details.
Let him inquire into it, Now that
matter is over.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Madam, may T
know whether you are allowing Mrs.
Jayanthi Natarajan to move the mo-
tion?

.. (Interruptions) . ..

THE DEPUTY CHAIRMAN: That
matter is closed.

=t fog wrzy . faw
ﬁw‘r?’rgﬁﬁ"riﬁfﬁ

IR ;. IR FT A g,
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[t w@== fag asy]
gF qrear gur a1 fwgw 15-16
wIEHY HIY T ¥ HIT Fo AT IHAT
Zigar W gAT ¥ 99 26 AMGH!
R o g ... (sgEuE)

gagwafa : z@ 9T Taw §
QAT AW TR F

st wger Veg wrsw : gfTamm
F um gart Hew fen UTHA qry
g1, wiws Fag & & w§ § )
“Saaifayl F 9rq Todo-47 T+ § |
‘gl gy § oW gfeq ¥ o qiw AT A7
=T gheamm F @i Frel, feq 9y
A wE | SUFET AW-9T F
g & AT g8 &, 9&f 9%
Al goe ST wew g 4T g L F
Angar i &g 1 Jqan Tl
fs ag gq A ¥ o0 FIm IoN
AT @ § AT Uum wdHe T
(sm=mia) 1 -
THE )EPUTY CHAIRMAN: There
is a sperial mention on this issue.

SHRI N. E. BALARAM: Madam,
‘1 think there are no two opinions
on this guestion in this House. The
statement made by Mr. Bal Thackeray
is fraught with dangerous consequen-
ces, This House has condemned it.
The point is that the Home Minister
cshould {ake note of the feelings of
this Huuse and take necessary steps.
There i1ds the matter. The Home
Minister should tell us what kind of
-action he will take.

SHR'. YASHWANT SINHA: He
‘should vome back to the House and
‘tell us what he is doing.

THE DEPUTY CHAIRMAN: The
Home Minister is not here. T&' you
trust the Deputy Chairman, I will
convey the sense of the House fo the
Home Minister. The Minlster of Par-
liamentary Affairs is:also not . “here.
There ‘are thre other Ministers: here,
‘they will also convey: it to.-him. -
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RE; PRESS INTERVIEW OF MINIS-

TER OF AGRICULTURE ON THE

RECOMMENDATIONS OF THE NA.

TIONAL COMMISSION ON RURAL

LABOUR,

SHRI GURUDAS DAS GUPTA:
(West Bengal): Madam, Deputy
Chairman, I seek your permission to
ralse an important issue. The “Econo-
mic Times" has published an inter-
view of toe Minister ot Agricdliore.
He has given it on the 5th November.
Fortunately the Minister of Agricul-
ture is now present in the House. ...
(Interruptions) ... There was a Na-
tional Commission on Rural Labour.
It was appointed by the then Prime
Minister, late Mr. Rajiv Gandhi, This
Commission was called upon toc pre-
pare an indepth report about the con-
ditions of the rural labour and recom-
mend what the Government should
do to improve their lot. That was the
terms of reference. The. Commission
included a number of Members of
Parliament, a number of leading eco-
nomists, a number of social activists.
The Commission submitted its report
on the 30th July to the Prime Minis-
ter. The Prime Minister promised
that the Government will take note
of the report and they will come uvp
with their recommendations to the
Parliament. That was the commit-
ment. That promises appeared in the
different newspapers. - This Commis-
sion hag recommended that agricultu-
ral tax chould be imposed. This Cem
mission has recommended many other
things like social security minimum
wages and z1l that. He was aszed =
~uestion by the Reporter «f the
“Fconomic Times” to give his opinion
on the agricultural tax. He said. T
quote:

“1% is a .Commission which  has

_ recommended something on
rural labour which wants =2
combined harvest. What c=n be
more zbsurd than that®

That was the .answer-to the first ouers-
tion. The secord question put 4o him



